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(7) Shri C. Chittibabu
(8) Shri S.R. Damani
(9) shri C.C. Desai
(10) Shri G.C. Dixit
(H) Shrimati V. Jeyalakshmi
(12) Shri Popatlal M. Joshi
(13) Shri Ramachandran Kadannapalli
(14) Shri Baburao Jangluji Kale
(15) Shri Jagannath Mishra
(16) Shri Surendra Mohanty
(17) Shri Priya Ranjan Das Munsi
(18) Shri D.K. Panda
(19) Shri Narsingh Narain Pandey
(20) Prof. Madhu Dandavate
(21) Shri H.M. Patel
(22) Shri S.B.P. Pattabhi Rama Rao
(23) Shri R, Balakrishna Pillai
(24) Shri Jagannath Rao
(25) Shri Bishwanath Roy
(26) Shri P.M. Sayeed
(27) Shri Nawal Kihsore Sharma
(28) shri R.R. Sharma
(29) Shri P. Ranganatha Shenoy
(30) Shri R.K. Sinha
and 15 members from Rajya Sabha;
that in order to constitute a sitting of the
Joint Committeo, the quorum shall be one-
third of the total number of members of
the Joint Committee;

that the Committee shall make a report to
this House by the first day of the next
session;

that in other rcspects the Rules of Pro-
cedure of this House relating to Parlia-
mentary Committess shall apply with such
variations and modifications as the Speak
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 15 members to be
appointed by Rajya Sabha to the Joint
Committee.”

The motion was adopted.

Bill
13.46 hrs.
ANTIQUITI ES AND ART TREASURES
BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S. NURUL HASAN) : 1 beg
to move*

“That the Bill to regulate the export trade
in antiquities and art treasures, to
provide for the prevention of smuggl-
ing of, and fraudulent dealings in,
antiquities, to provide for the com-
pulsory acquisition of antiquitics and
art treasures for prescrvation in
public places and to provide for
certain other matters  connected
therewith or incidental or ancillary
thereto, be taken into consideration.”

13.47 hrs.
[MR. DEPUCY-SPEAKER in the Chair)

Our country has had along and dis-
tinguished history and naturally, we have in
our land a very large number of objects of
art and pl ions of the progr
achicved by the Indian people through the
ages. This valuable heritage of the nation
has to be protected and preserved by us
against destruction or smuggling out.
Whether it is in the filed of art or architec-
tures, sculptures, painting, metal-works
or wood-crafts or even in the case of
manuscripts there are objects of art which
have to be preserved from vandalism,
Unfortunately, our country has suffered
cruelly, particularly, since certain rich indi-
viduals mainly abroad but, to some extent,
even in this country, have considered it
fashionable to acquirc art objects and to
treat them as private property and there-
fore, they have encouraged this despolit-
ation of monuments or disposals of price-
less pieces of paintings. Thefts of sculptures
from monuments like the brackct figures
from the iff Khajuraho ples or
even chisclling away of sculptures from other

T
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monuments have been reported from time to
time. The House will recall the public ind-
ignation over the report that one of the price-
less pieces of Nataraj is being sold in New
York and everyone is rightly fecling deeply
concerned about it.

Thercfore, ever since the dawn of Inde-
pendence, there has been an attempt to bring
this situation under control and as far back
as 1947, an Act called the Antiquities
(Export Control) Act, 1947 was passed to
check and control the export of aatiquities.
This Act, together with the Treausure Trove
Act of 1878, the Ancient Monuments Pre-
servation Act (VII of 1904), 1904, Ancient '
Monuments, Archaeological Sites and
Remains Act, 1958, and Customs Act, 1962
helped to protect the cultural heritage and to
control the export of antiquitics to a limited
extent,

The administrative and legal lacunac in
thesc Acts became obvious because of large-
scale thefts and smugglingof art objects
outside the country.

It is indeed most regrettable to find that
objects oither stolen from Indian Museums
or removed from protected Monuments or
private Temples have found their way ab-
road and some of them have been exhibited
in public muscums of those countries.

The Indian Delcgation raised this matter
in the UNESCO Convention on the Theft
of Cultural Property and, in spitc of the
fact that many countries like our own, who
hive b:en sufering from such vandalism
have raised their voice, and a somewhat dilu-
ted con vention has been approved, some of
h: mys d:veidrcd countries are draging
their fect in the matter.

Therefore, it was idored y
to bring in a comprehensive picce of legis-
lation on antiquities so as to plug as far as
possible the loopholes and to gear up the
administrative and executive machinery.

This Bill, which I commend to the House,
has been brought up on the basis of various
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decisions which have been madc outside
the House as well as inside the House.

Scveral hon. Members had sought from
time to time leave to introduce Bill's to
remedy the existing situation. My hon.
friecnd Dr. Raghubir Singh had given a
notice in the Rajya Sabha about the Anti-
quities (Export Control) Amendment
Bill/1957. A similar notice was given by Shri
C.K. Bhattacharyya in the Lok Sabha in
1962. For some rcason or the other, these
Bills were not introduced in  Parliament.
Meanwhile the Government which had
been scized of the problem, sought to
introduce a Bill for this purpose in 1965.
Although it was introduced on the 7th
April, 1965 in the Lok Sabha, it could not
come up for consideration during the life-
time of the Third Lok Sabha.

In the meantime, another Bill was intro-
duced in the other House in 1967, but that
did not come up for consideration.

While the present Bill was being drafted,
all the concerned Ministries of the Govern-
ment of India werc consulted. A draft of
the Bill as prepared by the Ministry of Law
and Justice was also circulated to all the
States and Union Territory Governments
in 1970 for their comments. All these
comments werc examined and as a result
of further thinking, the present Bill includes
for the first time ‘Art Treasures® which, being
human works of art, having artistic and aes-
thetic valuc, also deserve to be protected.

Besides ipts,
and other documents, which are of
scientific, historical, literary or of aesthetic
value, have also been included now within
the purview of this Bill. But, wc bave
reduced in these cases the age limit and
brought it down to 75 years, so as to cover
all important matcrial of this category.

ities, ds

Now, Sir, the salient features of the Bill
arc as follows :—

(a) It secks to regulate export trade in

antiquitics and art treasures on and
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from the commencement of this Act.

It provides that it shall not be lawful
for any person, other than the Cen-
tral Government or any authority
or agency authorised by the Central
Government in this behalf, to
export any antiquity or art
treasure.

(b) It seeks to regulate the internal trade
in antiquities by making it compul-
sory for those carrying on business
of selling and offering to sell anti-
quities to obtain a licence and to
maintain such records as may be
prescribed for the purpose.

(c) 1t also empowers the Central Govern-
ment to take over the internal wrade
in antiquities with effect from a fu-
ture date to the exclusion of others.

(d) It seeks to undertake registration of
specified types of antiquities (by

notification in Official Gazette)
in possession of private persons and
institutions.

(¢) The Bill seeks to empower the Central
Government to compulsorily acquire
antiquitics and art treasurcs for pre-
servation in a public place.

Lastly, (f) It finally secks to provide penal-
ties for offcnces in contravention
of the provisions of thc Bill.

This is a Bill which the Government have
brought forward after full consultation.
This is also a matter on which the whole
country feels exercised. Hon, Members
have quite rightly voiced their sentiments
and the sentiments of the people by express-
ing their conccrn whenever any theft was
repoited. I therefore hope, Sir, that this
Bill will not be allowed to get iovolved in
any controversy.

BHADRA 1,

Art Treasurers Bill 238

1894 (S4K4)

My only appeal is this. This Bill should
have been passed much earlicr, but it has
been delayed. But, I am happy, I have the
honour and the privilege of presenting it to
the honourable House.

Sir, there may be shortcomings, as there
would be shortcomings in every other thing,
but I would beg of the honourable House
to approve of this Bill as quickly as possible.
It is only after the House has given its
approval that the rules can be framed and
that will take some time and there is no
time to lose.

If there are any suggeslions for any
changes or amcndments, we can look
after those things, and I would be prepared
to come to the Housc again. But I now re-
quest the House to approve of this Bill
without any further delay.

MR. DEPUTY-SPEAKER :
moved. :

Motion

“That the Bill to regulate the export
trade in

iquities and art t , 10
provide for the prevention of smuggling of,
and fraudulent dealings in, iquities, to

provide for the compulsory acquisition of
antiquities and art treasures for preser-
vation in public places and to provide for
certain other matters connected therewith
or incidental or ancillary thereto, be taken
into Consideration.”

Therc is an amecndment in the name
of Shri Daga. Are you moving it

SHRI M. C. DAGA (Pali): Yes, I
am moving my amendment. I beg to move:

*That the Bill to regulate the export
trade in antiquitics and art treasures,
to provide for the prevention of
smuggling of and fraudulent dealings
in, antiquitics, to provide for the
compulsory  acquisition of anti-
quities and art treasures for pre-
scrvation in public places and (o
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[ShtiM . Dagal
provide for certain other matters

connected therewith or incidental or
ancillary thereto, be referred to a
Select Committee consisting of 13
members, namely :

Shri S. M. Banerjee

Shri Samar Guha

Shri Purushottam Kakodkar

Dr. Karni Singh

Shri Raja Kulkarni

Shri Jagannath Mishra

Shri Shrikishan Modi

Shri Shyam Sunder Mohapatra

Shri H. N. Mukherjee

Shri Ramsahai Pandey

(11) Shri Arjun Sethi

(12) Prof. S. Nurul Hasan; and

(13) Shri M. C. Daga

with instructions to report by thc first day
of the next session.”'(1)

SHRI MANORANJAN HAZRA (Aram-
bagh) : Mr. Deputy-Speaker, Sir, after a
long time of delay, this Bill has been in-
troduced at last by the hon. Minister.
Even in spite of this long delay, Iwould
congratulate him, if this Bill had been draf-
ted in an all-embrasing and p i
manner, with a view to further the cause of
our cultural heritage along with the anti-
aquities and art trcasurcs as has been des-
cribed in this Bill. But there is nothingabout
this. If anybody goes through this Bill, 1
am sure, he will beable to find that the only
object of this Bill is toregulate the activities
of the smugglers and the fraudulent people
with a view to fulfil their commercial pur-
poses and not to further the cause of our
cultural heritage which we nced at this
moment very badly.

Twenty-five long years have passed since
the of our independ ; but
still the Government has not applied its mind
to this mostimportant national aspect for
our generation. Every day we read in the
newspaper that our antiquities are being
stolen. Just now, the hon. Minister has

o)
2
[6)
@
®
(6)
™
®
)

(10
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referred to the case of Natarajamurthi
idol. It has been stolen from India and it has
been sold at New York. Now, it is worth
2 million dollars. Similarly, the statue of
Deity Chamba from Himachal Pradesh was
stolen some time ago and recovered in
Bombay while it was beingsent 1o America.
This type of stealing is going on everywhere.
14.00 hrs.

1 would just cite a glaring example about
Murshidabad. A rare collection of curios,
china and paintings valued at well over Rs. 1
crore has mysteriously disappeared from
the Nawab Palace at Murshidabad, now
under the control of thc West Bengal
Government. Some of the missing items are
of priccless historical value and roughly
fall into two catcgories. On the one hand,
antique Venctian and Ming vases, centu-
ries-old ornamental clocks, the Nawab's
silver-laced throne, huge cut-glass chande-
liers, oil painting by world masters and
bronze statues and other works of art,
all priceless, have been stolen. Also missing
are mundane items like copper plating from
s and dials, iron
railings, becons and rafters from place
out-houses. The quality and size of the
stolen material rulc out the theft being the
work of casual theives. 1 can cite more
examples like this, but as my time is short,
I shall not go into them.

Now, 1 shall cite another very painful
story. Two centuries have elapsed since the
passing away of one of India’s great sons,
namely Raja Ram Mohun Roy. His bicente-
nary is being cclebrated througout the
country. It is a shame that his ancestral
house is still being used for the police
barracks. During thesc long 25 years, the
Government of India could not free this
house from the clutches of the police. This
is the example of how we are furthcring the
cause of our cultural heritage.

There is a State Archacological Gallery
in West Bengal. It was started in 1962 by

Yiahtni 4
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the then PWD Minister. It is a nice gallery
containing & nice collection. But the

iquities and art are in such a
place that nobody can go there. One con-

tributor to the Hindustan Standard has
written :

“The State Archacological Gallery, a
treasure island at 33, Chittaranjan
Avenue, is visited by scholars from
all over the world. I cannot refrain
mysclf from asking why the Govern-
ment is so indifferent towards its own
collection. It is housed in such an
uncjean building and it looks like a
godown rather than a gallery of art.”

This is the reality with regard to our anti-
quities and art treasures. The hon. Minister
is a newcomer, but I hope that he will try
his best to perform this duty of protecting
our antiquities and art treasures.

Regarding the Kohinoor, you know that
it is now shining over the London tower.
We want to bring back this Kohinoor to
India. This is our national property. It is
high time that we bring back this Kohinoor
from the London tower to India. I urge the
Hon. Minister and I would request him to
take initiative in this matter, and we from
the Opposition will join hands with him and
strengthen his efforts to further the cause
of our antiquitics and art treasures.

Though this Bill does not come up to the

mark, yet with these words 1 support this
Bill.

o guver 9 (SoYA) : qvemw g,
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& wfagre A W1 wwwr s et o
U EoAa A @ vfage & faardt
@ &1 wa wra & fag o g &
T wmy ARw fafesfedi o wrem won
X T W W FRY ¥ Ay wmE W
T IR AN & IFR 3 qw & fe
I AT A EATTH KT QAT g @ e
T I§ aw W e A= ot T Ee,
IEET Joar @ grr Qg weaw ¥ aga
¥ A g A gomew W wer waTEfal
W Fwfe & & F qwd Qi @ arawar
& it feg & W e Afed A
W wfgs ofww ot wfs w1 &1 FEwe
frof maw ¥ owfe & s & ww @
oo ufRe o g g W atfed

R MY gy ¥ g A e e &
T g1 & wmer § oW pfadl aan gfeat
® WA W) A g wifgd o dfew fow
were afagi w1 v oF aes gr g,
oy @ T & e 7 e faw
THC g9 W o W AR 6 owe
fear §, afe I w=i & amg @ i
wifw grit: & oot s wr oofe
g T W g Afew & g wrw §
f wegwrer &% fordr gurdr gfwai of efeat
© af o gk o Iw Wh ufow
afr sdxdw mmi oA, @4 & ZEEQ A
wepfa & v 7, ad swpfa ah
w7 # @M ¥ ATH 9T ATARY (A
® ax qgut & 1 @ W & A
a1 fawm wag vem e wfe
o @17 @ gfaat oF @1 owdr A
ot o gErd Y WA @ dfenr aw &
sy W oy fad wA ¥ No Tew gEA
aa v § fe g e feaw I
gl 9@ @vx o o 8w foem e
& g% @rim wey g sfrgm # Iwer
aw @t fowr amm § wifs wg s
* fgm § wiwg & 3w cfoge
# fowr amgm fe oy far o gra ERpy
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fivar mar & W A ara oz o g Wy
w1 W@ faw oW & arar s v
fRATH W @y fem
¥ afeat f awet & fog W oow Ay
a0 A A% A 9T wfkd e
st § gfent el & g W
Tare WY aferTe qurawy grar @ aifed
I A frl wwR T qw A6 A g
arfed | wwAr g ¢ W AT Ay W wfw
foredr aferde oYz afcada g @, oaw &

W gy § §9 WK ot & frdew so
AEAT § | AN GO FATPIaGl, FEOE,
afaal €t @ A v W @ @ W 2w
¥ ge ¥ weqrd oY oF Ot qW FTH ®Y AT
W A I o A qgEr A owmom
ofrarfew @mmedr &1 W7 IaF AT AT
qurfol ®WT &1 WY AT WOy e
v ey fawr faere sty wwfa Aol
sifelt et & et ferg favafaaren
W I G W WA Y, T KT & )
gwr & gordd aitfafmr &0 f=r € &
o aifafmt § fe owg W s @
I A &1 37 atefafen & svmw
W W g e s o wifgd
ug gwha A ar @ & fe o A g
W Fear F fear @ feRp @R 3 9w any-
fefri ®) 27 Wl www awEr o qwwr fr
wWHgs T & feg # aw aweTn
wigm f fe e atefafrl & fax wra &
wg T W fedt gt @ P W whw
AT Wt §, o W &w & &rr FATAv
gy & N o Hrwerdr aar swfoeia
¢ W O wr € wEeeE gfee  fw ¥
W ®) frzy wT wadw wiw Wk am R
fawy g ¥ ¥ @ W qR: WY
feafe @ 9T ag T wX § fw afe ITer
TR g § Wi § aw wife qg qfe
oo wEw ¥ 9ft § g aw g9
T | wuRdT & quir g F gediann ®@
N ag = © g § fe fafaw aa? o
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Nfeal & & a5t @A @ WR a fr #T
o o & fon e s QW e
¥ @A 97 sATHiaE) & § g e
A e g 7w faefraew ¥
9 thw # qiefafa & s ¥ el
¥ ST U9 &1 T AW wewr I
gwr &1 99 ¥ chgw A fam w@m
aea & gk wfag A fowr aww e,
afx I gEwWl &1 §wg & 9 Wl
IEET I IR g1 IW ¥ ¥ wH A
wm ¥ & e § 5o T g
I W QT T FT TS w4

XET A W HA W IA HU™HT AT A
t oo wmre A s § afw & o
fafa} wfs o1 s w& § fom &
sriwaf wemr ¥ o1 w3 qEgfafmt @R
g ot 37 ® adwfas s ¥ wfwa s@
g I g faear aifgg sl e
fer ¥ @ aw fr g a7 wfgn feg
T I & FW 92 fEEr gwe wv oafaew
W & ¥ AW § & g, A e oW
TEA BT WG f A @ w4

N xR fawr Qe §, I F wwaAw
W ¥5 shwew wm wfge, wifE T
wa § fe 37 gedl § e qfn # W
Y o 37 F sdwaiel & ATEw ¥
wswr-pfaal w1 s gar §

gt a% qe@l &1 qew 8, & oF Afaw
o dgifes w@ st pEw gEA & FTA
o g f) ug faum 9w aifafay
@ glaal 9 A g W 75 @ QI
g g oA &% 31 T TWEIRRH T &
& & Ak ¥ wgr m@m g & I amy
& ¥ W o 5B Ag wEA wE g
godiEE w1 AW Am feAR wwt o
feafr & § ok ok 3, dfew ag =fe
W oaed & wretn W # gedEE
dar Ty ifgare Wi A gar § W
agmm, Afeq 31 F1 AeT wfes W @iy
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t 2w o mwfe a@ 4! of fafe ge
& wrra Y 31 faprd & wwA w1 fedy W@
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A
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% ag qe wgm f fF qoerand §
AN g &, 3 feq A afe §1 w7 aw
TAT A Y, AT A% F IT & wwifgdw,
HOAE A1 4T AT A7, A faw s
7 w7 faal & anar g, o e A 9w
qigfafral £ frar &, w1 & 37 & ey
wfgt a1 TawmrooTl WY ? @ Sw
it & AT @ A S g @
gofr a1 ®X @ gy ar Tar-agra-
et ¥ 37 ¥ faw ww@=@wa v afgg ?
g A w7 wwA X w4 arf 8

& o f fF ¥ o o g v
¥ I F gew W sffafy s v
¥ fam o ww R SeTmoaw R, oW W
qe A& & & @ @ § auae s e
T ¢ qaTafan & g ¥ o o e
o1y quX & I ¥ qfceser g € o
wt &1 & favrw ¢ fe @ faw & gro
F sz g @ feRg I geREl Wi
qfgfafedi =1 gew wor-mgroamel W adY
faqr ot wifgn 1 TasmTOATE & fan-
waq & I & faorg W dW ¥ ww
v ¥ vhy o Tor # ¥Aw ag e
a1 f& Tr fawr v Ty ¥ Wi e
¥ §Tq Wl w1 I F@ 9, feg arfee
Wt sopfy & @A €7 W@ T wT AW
wE ¥ R AT AT A W by W
I qr1 T @@ & faw oy wH @
fe frar wer 9@ & 9@ @ O Ewgd
F9 W EAN ¥ faw mfzraerd gF sarent
gra &k @), ¥ I7 N s afa
FHAA S TG N wxfa a Ad

gz ZTw &, A & wel & dqw ol 3

@ gl W qum W S st
1w e g e feemt oft der
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2 o & e afe s g fadw
A HUETET TATA, A WET AE WOAT W WeT
s WX ¥W w1 St wET w0

w wRl & ge & @ faw w1 end s
f AR g w7 f feoaw xw e -
gfs ¥ Q@ ¥ WX AW tEET g@m
oo w4

SHRIMATI GAYATRI DEVI OF JAI-
PUR (Jaipur) : Mr. Deputy-Speaker, while
1 welcome the main objective of this Bill,
I think there should be a few amendments
put into it because, as it stands, it is not
practical. I think everybody in this House
wishes to preserve India’s antiquities,
whether they be in the form of art treasures,
manuscripts, paintings, building or any-
thing.

The Minister himself referred to the fact
that a bcautiful Natraj has becn stolen
and that the statues in thc temples
of Khajuraho have also been pilfered.
1 should like to remind this House |t|.ll it is
since independence that all this pilferage has
started taking place in our country. Prior
to that, when these treasures wero looked
after by their own owners, nothing was
touched. Khajuraho was in the State of
Panna. Under the rulers of Panna, not onc
single statuec was stolen.

The previous speaker spoke about the
collection of the ex-Princes of India. It is
truc that they have vast collections, and had
they not been in India, we would probably
have had no cultural heritage. That is some-
thing we must remember, and we must be
thankful to them for their contribution
to India’s cultural heritage.

As far as Rajasthan is concerned, all the
archives from the state-19—have been taken
to Bikaner and dumped together. They
were previously lying on the floor. They
have now been arranged in some sort of
order, but I belicve at the moment there is

body in the archacological department to
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look after them. That is one thing I should
like to point out.

When T said that there should be some
amendments incorporated into the clauses,
1 meant to point out the fact that these
thefts have taken place since independence
and not prior to it. T have a feeling that it
was because before they were properly
Jooked after by those who loved them and in
whosc possession they were that we have
had not had any thefts of this type. Also
the beautiful cities of India were preserved
with their unique indigenous architecture.

Take, for instance, the city of Jaipur, It
was beautiful, until it was handed over to
the Congress Government. Now it is filthy.
The Director of Archacology has not enough
moncy to be able to protect these monu-
ments. He cannot do anything. In front of
the Chatris, the building of the Maharanis,
a row of shops is coming up. The Depart-
ment of Archacology objected to this, but
the local government lets it go up. These
are things ancillary to this Bill and I would
beg of the Minister to look into them. They
say here that the Central Government will
make rules and then the States will adopt
them.

1 would beg of this House to pass a Bill
for the proper protection of all antiquities
in India that arc immoveable, 1 mean
palaces, temples, caves and so on  because
at the moment the protection is not adcquate.
1 hope that you will help me in this. I
know about this. I can say about my own
home where I went 32 years ago : Jaipur
was perhaps the most beautiful city in the
world. Today it is perhaps the dirtiest-
ugliest, filthiest city in the world. Why?
No care has been taken to protect the
national monuments. This docs not apply
only to Jaipur. It applies to many other
places in Rajasthan and in the rest of India.

As 1 have not got the time to go into
details, 1 would just like to point out to the
Minister one or two things. which, I hope,
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he will forgive me for. I think in a way this
Bill is premature because they have not got
the machinery to implement it. To begin
with, they do not have enough experts in art
in this country cven 1o man the National
muscums. When they do not have experts,
they talk about registration of articles. That
is all very well. But who is going to register
these articles? It should be an expert,
who knows about art.

Then they talk of photography—six
copies of cach article. Have they-calculated
the cost of one photograph, leave alone 67
Which individual or which collector will ever
be able to afford that? Therefore, I would
seriously like to suggest to Government to
have an agency which can take photographs
of these objects of art.

Another thing. This registration is not
practical for persons. Clauses 14, 17 and 17
apply to muscum offices and archives
owned and controlled by the Government.
Why should there not be a list of thosc arti-
cles as well? Why should they not be cata-
logued and photographed and lists of them
provided to the public? After all, they are
not owned by the institutions there. They
arc owned by the public. If there has to
be a special exemption for this, there must
be a reason for it.

Another thing is this. When you ask
for registration of art objects that are lying
with the dealers or collectors, you must
also be very, very sure to see that all Govern-
ment officials produce a list of their art
objects. 1 do not want to cast aspersions
but many, many collectors in the far-flung
districts are one of the worst culprits in
pilfering art and cultural treasures.

There was another thing that 1 wanted to
suggest. From clause 13 it looks as though
the Central Government wants to nationalise
the antique trade which I think would a
pity, because there are thousands and thou-
sands of people who depend on this; —
though I am hundred per oént with you
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that you should try and stop the smuggling
of antiques from this country—I go abroad
quite often and I am absolutely horrified to
find in every single shop—Dabis Street
in London, for example—somcthing of
Indian antiquity. I go inside and ask the
cealers : “I am just an ordinary buyer;
how much is this?" There, I once found a
statue of £1,100. He bought it for about
£200 or £300, and he said, *‘I am going back
to India in a month or two to get some more.™
Now, his agencies were not private. They
werc not any of the dealers like the kabadi-
wallas or anybody like that. He obviously got

them from an archacologically protected
sitc. And this continues.

1 would also say that the Government of
India’s officials concerned must also have
there art collections registered and must
also give notifications to the Government
as to what they should do.

As regards this compulsory acquisition,
I am not quite clear as to what that means,
because 1 am very frightened of this; not
for personal reasons. We have a large
collection, which is in a museum, but weare
not trying to get anything out of it. We
are trying to acquire morc. It is open to the
public; open to the scholars. We are not
able to find a director because there is dearth
of this kind of people in India. The same
applies here. Your best men are working
abroad in the universitics of Chicago and
Harward—our best Indian scholars in anti-
quities. I ask, why this compulsory acqui-
sition? People who have art objects — pri-
vate ones—are very frightened that they
may go into Government hands and then
disappear from the public, either comp-
letcly, or they arc swallowed up and find
themselves somewhere abroad, like the
famous statue of Nataraja that you mention-

What is the idea of this? Then you say,
if the owner wishes to apply for compen-
sation, he may go to an agency and apply
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to the court, and. there will be a gentleman
to determine the value of what is sought to
be acquired. But in art, as anybody knows,
there is no value. You cannot name the
value of such a thing. For instance, if I wish
to auction this ring, for me, I will pay crores
of rupees for it, but its actual value is only
perhaps Rs. 2,500 or something like that.
But I will wish to possess it. So, I will pay
anything for it. That is the valuc of an
antique.

For instance, you take thc auction shops
in England : Southcby and Christie. The
owner may put up a painting or an object of
art for auction. And the owner's reserve
price may be something like Rs. 200, Rs. 300,
Rs. 400 or Rs. 500. But if somebody wants
to acquire it, somebody wants it, its value
goes up to thousands of pounds.

When 1 am talking of Southcby and
Christic, it has often struck mec that the
Indian Government, through the State
Trading Corporation, auction cars and things
like that. Why does it not have a sort of
antique auction shop? For instance. these
dealers in antiques who wish to sell their
things abroad makec a determined price by
having a public auction, and the Govern-
ment will make a profit.

You can have a sort of Southecby or
Christie in this country. After all, these
antiquitics do belong to the public. If
they are going to do that, you have the right
to make money out of them. So, make the
best of it and do not let them go for a paltry-
sum. This is somcthing which the Govern-
ment should think over.

MR. DEPUTY-SPEAKLER : Your time
is up.

SHRIMATI GAYATRI DEVI OF JAI-
PUR : I am concluding. As I hav= said before,
Ifcel that the Bill isa bit premature, because
the Government has not got the machincry
to deal with this. Even for the National
Museum, they have not been able to find



251 Antiguities and Art

Treasures Bill

[Shrimati Gayatri Devi]

a director. There are nd laboratories in
the country for the praservation of paint-
ings, textiles, carpets or anythinglike that.
The UNESCO has offered its services many
times to the people, but ths Indian Govcrn-
ment have not availed themsclves of those
opportunities. 1 know about this actually.
It is a fact. I would ask the hon. Minister
1o see to this.

The othzr thing is, what laboratories have
you got. India is a vast country. Is Delhi,
or Calcutta or Madras having a big labora-
tory ? The Salar Jung Museum has got a
small one. Here, your carpets are lying up
together for cleaning. There is a quoue
of carpets to be preserved in the National
Muscum over here. All these things hap-
pen to be there because we have not got the
facilities to prescive the antiquities well,
So, 1 would plead with the Government to
do something about this.

You will doubtless pass this Bill by all
means; do not try to nations.ise the trade.
Let ths people koep their possessions. Re-
gulate the sxport by all means. Up till
now, smuggling has bsen due to the
fault of the Government alone, and the
Government  ajone stand condemned
in this and I hope the Government
will do somcthing constructive in this re-
gard. As it stands, the Bill will do more
harm than good. So, it should not be pass-
ed unless amended.

@t o v fag  (TOE) oW,
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[ 4l

S, 99 & ATEH ¥ €W AT AR
¥ sgn oW g ofE—

TR arat azw & fromd wrew w0
F W TF & Q@ A AT w0

AUGUST 23, 1972

Motion Re. Schemes
for Backward Areas

252

A, W 99 qUAA agaed st
® gfr ¥ favg &1 &9 ¥ ot AR AW Y
T W 8w % e o we
e g faw @R & fag adx &
forarn, wredw ol @A ¥ & @ §)
g T ¥ o A @l w1 @ o
g § A owgem W ¥ e QA
wepfa dga og s@ swwc ¥ gran g fow
e ¥ o fgm AT g AT e
depfa ®r gravge  fawa awmm & oo
F wETwE W doom et & air gé
4]

MR. DEPUTY-SPEAKER : You can
continuc the day after tomorrow. We now
resume the discussion on the motion of Shri
Nathu Ram Ahirwar on ths development of
backward areas. Nobody was on his legs
the other day. Who wants to spcak? Yes.
Shri Dasaratha Deb.

14.30 hrs.

MOTION RE. SEPARATE CENTRAL
SCHEMES FOR DEVELOPMENT OF
BACKWARD AREAS

SHRI DASARATHA DEB (Tripura
East) : There is regiona] imbalance on a
very widc scale and it was a lcgacy of the Bri-
tish imperialism but after Independence also
our government has preserved that legacy.
The grievances of these backward arcas
are gsnuine and it requires to be properly
attended to. The planners of this country
must have a proper plan keeping in visw the
regional imbalances in our country. It is
not only thosc areas mentioned in this re-
solution, but also many other arcas that
are very backward. I coms from a rcgion
which is the most backward of the back-
ward ar:as. In th: north-castern region



